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enables large number of prospective youth for taking up Short Term Training (STT)
and Recognition of Prior Learning (RPL) through empanelled training centers / training
providers (TCs/TPs) throughout the country including tribal dominated areas. Under
the scheme, the empanelment of TCs/TPs is done through single window IT application
known as SMART (Skill Management and Accreditation of Training Centres). As on
11.11.2019, 181 TCs (STT) have been empanelled for imparting training in the State
of Jharkhand.

In addition, the Ministry promotes establishment of model and aspirational skill
centres known as Pradhan Mantri Kaushal Kendra (PMKK) in every district throughout
the country for imparting skill training through its flagship scheme PMKVY 2016-20.
The Ministry through National Skill Development Corporation (NSDC) provides upto
75% of the project capital cost as well as operational support to each PMKK. As
on 11.11.2019, 24 PMKKSs have been allocated in the State of Jharkhand; out of which
23 PMKKs have been established.

Under Pradhan Mantri Kaushal Vikas Yojana (2016-20), as on 11.11.2019, 69.03
lakh (appx.) (38.01 lakh STT + 31.02 lakh RPL) candidates have been trained throughout
the country. Under STT, as per data reported on SDMS (Skill Development
Management System), 30.21 lakh candidates are certified. Out of these certified
candidates, 15.4 lakh candidates have been reported to be placed in various sectors
across the country.

The House then adjourned for lunch at one minute past one of the clock.

The House reassembled after lunch at thirty-two minutes past two of the clock,

MR. DEPUTY CHAIRMAN in the Chair.
PRIVATE MEMBERS' BUSINESS

Resolution regarding amending Constitution for bringing back
subjects transferred from State list of concurrent list

MR. DEPUTY CHAIRMAN: Shri Vaiko to move a Resolution urging the
Government to empower the States by bringing back the subjects which were
transferred from the State List to the Concurrent List, vesting of residuary powers
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with the States and allocating more finances and corpus funds to them to mitigate

the sufferings of the people of each State. Shri Vaiko, please move your Resolution.

SHRI VAIKO (Tamil Nadu): Sir, I move the following Resolution:-

"Having regard to the fact that-

0]

(i)

(i)

(iv)

V)

(vi)

(vii)

India is a pluralistic society, consisting of myriad cultures, languages,
religions and ethos, and the founding fathers of the Constitution provided
for federalism which is the foundation of democracy;

India being a multi-region and multi-linguistic nation with people of different
hues and colours, decentralisation is the need of the hour;

some important subjects have been transferred over the years from the State
List thereby diluting and diverting the States' powers;

important and sensitive subjects which have a bearing on the people of
the country should be left to the States alone to decide in respect of its
policy and implementation, since the State is nearer to the people than the
Centre;

to protect the unity and integrity of the country, federalism in true sense
should be provided for in the Constitution;

there is an urgent need to improve harmonious development of the Centre-
State relationship and to empower the States with more self-sufficient,
autonomous and financial powers;

there is an urgency to examine and consider all the recommendations of
the various Review Commissions submitted in the past, on the working of
the Constitution for implementation,

this House urges upon the Government to-

(@ take necessary measures, including amendments to the Constitution
to bring back the subjects which were transferred from the State List
to the Concurrent List, during the last 70 years;

(b) ensure that the residuary powers are vested with the States, by
reviewing and restructuring the Seventh Schedule to the Constitution;
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(c) take necessary steps to ensure that the States are financially
empowered by allocating more finances to them; and

(d) provide corpus funds to mitigate the sufferings of the people of each
State, of such amounts depending on the past disasters each State
faced like drought, floods, cyclone, etc.”

Hon. Deputy Chairman, Sir, | extend my thanks from the core of my heart for
I am very glad indeed. The reason for my happiness is a cause for which our Dravidian
Movement has been fighting so far, a cause for which States are craving more powers,
that subject, federalism. 1 move this Resolution on federalism.

At the very outset, | extend my gratitude for this unforgettable opportunity to
move a Private Member Resolution to deliberate one of the cornerstones of the
Constitution, that is, federalism, broadly speaking, Centre-State relations. This is the
occasion to put forth a concept which I cherished in my public career, which was
well-established by scintillating articulations on the domain of Centre-State relations
by the great leader, late lamented Arignar Anna. This Resolution throws light on my
major subject, which has been dealt in the Seventh Schedule of the Constitution of
India — Union List, State List and Concurrent List.

In 1965, the Illustrated Weekly interviewed Perarignar Anna. The newspaper
man asked the question: What are the main principles and policies of the DMK? This
was on 26th September, 1965. Arignar Anna says, 'First, the reshaping of the
Constitution so that it becomes effectively federal; second, fuller autonomy to the
States; third, proportional representation which seeks to solve the problem of communal
minorities; four, democratic socialism; five, eradication of caste. Federalism, full

autonomy for the States and egalitarianism are our principles.’

The cardinal principle of my Party, Marumalarchi Dravida Munnetra Kazhagam,
is decentralisation, giving more powers to the States and having a true federal country.
Sir, we are for real federation. This Constitution has been amended 103 times.
Dr. Babasaheb Ambedkar, in his wisdom, clarified this point. I quote the speech made
by him on 25th November, 1949 in the Constituent Assembly. I quote, "The Assembly
has not only refrained from putting a seal of finality and infallibility upon this
Constitution by denying to the people the right to amend the Constitution as in Canada
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or by making the amendment of the Constitution subject to the fulfilment of
extraordinary terms and conditions as in America or Australia, but has provided a most
facile procedure for amending the Constitution.” Not only that, he visualised the
forthcoming scenario and challenges. Therefore, again, on this pertinent point of
amending the Constitution, without giving a rigid finality, Dr. Ambedkar stated,
"Jefferson, the great American statesman who played so great a part in the making
of the American Constitution, has expressed some very weighty views which makers
of Constitution, can never afford to ignore." In one place he has said, "We may
consider each generation as a distinct nation, with a right, by the will of the majority,
to bind themselves, but none to bind the succeeding generation, more than the
inhabitants of another country." | repeat the sentence, "We may consider each
generation as a distinct nation...." The Preamble to the Constitution of India reads,
"We, the people of India, having solemnly resolved to constitute India into a Sovereign
Socialist Secular Democratic Republic and to secure to all its citizens: Justice, Liberty,
Equality and Fraternity, in our Constituent Assembly this twenty-sixth day of November,
1949, do hereby adopt, enact and give to ourselves this Constitution." Yesterday, we
bowed our head before the great leader and we raised our voice for real democracy
and federalism, not inside the Parliament but outside the Parliament before the statue
of Dr. Ambedkar. This very concept itself is against truth. It is because the Constituent
Assembly did not really represent the population of the country. Mr. K.C. Wheare,
a great theoretician on Constitution, in his Modern Constitution, mentions this. Let
me quote it: "in India, the people enact the Constitution in our Constituent Assembly.
But the Assembly was composed of representation elected by a minority of the people
of India and the Constitution itself was never submitted to the people directly." Until
1733, there was no such thing as Central Government so far as the British Empire
was concerned. People are advocating for a strong Centre. | hear the voice of many
political parties for a strong Centre, including the present political party which is
holding the reins of power. We are for a strong India. | am for a strong India; MDMK
is for a strong India; DMK is for a strong India; all the political parties are for a
strong India. But, at the same time, | would like to stress and emphasise this point
in no uncertain terms that we are for the unity and integrity of India. On this question,
our bona fides are clear, and whether we belong to MDMK, DMK, Trinamool, Telugu
Desam, Akali Dal or National Conference, or any other party, it is so easy to argue
that a common language is needed for the unity of India. Before we analyse that,
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may | request the Members of this august House to make a distinction between unity
and uniformity? Is it merely unity that you want? You want uniformity. Is it merely
unity that you want? You want uniformity through the bulldozer of a common language.
If it is uniformity that you are going to aim at, you are not going to achieve it, come
what may. This country consists, as the late Prime Minister Pandit Jawaharlal Nehru
stated in this very august House, of different ethnic elements, different cultural
elements and different linguistic groups. It is only unity within this diversity that we
should arrive at, and not by destroying the fine niceties of this diversity, mistaking
uniformity for unity. That was a great empire, raised by great Chanakya. Chandragupta
Maurya - Maurya Empire had a strong Centre. What happened to that Maurya Empire?
Then they say, 'this is the golden period of Guptas? They had a strong Centre. What
happened to Gupta Empire? Then came the Mughal Empire, concentrated all the powers
in Delhi. What happened? So, this argument of strong Centre, accumulating all the
powers at the Centre, will lead to balkanisation that happened in Yugoslavia and Soviet
Russia. May | ask hon. Members of this House? The Constitution of United Kingdom
is mostly guided by conventions. I, as a student of Modern Governments, B.A.
(Economics), would like to quote a very interesting quotation of lvar Jennings, who
says,/ The Constitution of United Kingdom is mostly governed by Conventions, could
be compared to a horse, galloping forward, looking its head backward." So, there were
Morley-Minto Reforms, Montagu Chelmsford Reforms, then came 1935 Act. Most of
the principles we inherited from these. In the Constitution of Australia, the residuary
powers are vested with the States. In the United States of America, the residuary
powers have gone towards the States. Only in Canada, they have residuary powers
towards the Centre. | have given this Resolution to bring amendment to the great
Constitution. The Entry No. 97, that is, residuary power, is in the Union List. | am
very glad that my great friend is here. He is an authority on this.

THE MINISTER OF LAW AND JUSTICE; THE MINISTER OF
COMMUNICATIONS; AND THE MINISTER OF ELECTRONICS AND INFORMATION
TECHNOLOGY (SHRI RAVI SHANKAR PRASAD): | am listening to your very
intellectually stimulating interventions.

SHRI VAIKO: | am very happy you are here. You are an authority on this. That
is why | am very happy. The Entry No. 97, that is, residuary powers, in the Union
List, should be included in the State List. Many may not agree with me. This is a
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forum for debate. This is a forum for deliberations. This is a forum for discussion.
This is a forum for analysis. | wish that the following ten items should be deleted
from the Concurrent List and added to the State List. Entry No.6 - transfer of property
other than agricultural land, registration of deeds and documents. Entry No.8 -
actionable wrongs, Entry No. 25 - education. When we were languishing in the dark
dangerous cells of emergency, education was easily swallowed by the Centre. The
Education went to the Concurrent List. Now, it has become more or less Union List.
Only for namesake, it is in the Concurrent List. Right from Class-1, through the new
education policy, they are thrusting - 'one nation, one ration card, one aadhaar card,
one language, one religion'. Where are we leading to? Finally, you won't have that
one nation. | warned you. If you want to thrust everything, as one, 'one language,
one religion, one aadhaar card and one food habit, what are you going to do? Are
you going to do like the Nazis and Fascists in Germany and Italy? What is this? You
are thrusting on us. It is a unity in diversity. It is a plural society. It is not a State.
It is a multi-national State. My friend will not agree. He may get angry against me
on this. So many other friends. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: | may not get angry.

SHRI VAIKO: It is a multi-national State. It is not a nation. India is a multi-national
State. Entry No.25 - Education, including technical education, medical education and
universities. Subject to the provisions of Entry Nos. 63, 64, 65 and 66 of List 1;
vocational and technical training of labour... This was done in the 42nd Amendment.
Then there is Entry No. 28 - Charities and charitable institutions, charitable and religious
endowments and religious institutions; Entry No. 30 - Vital statistics including
registration of births and deaths; Entry No. 31 - Ports other than those declared by
or under law made by Parliament or existing law to be major ports; and then Entry
No. 40, Entry No.41, Entry No.42 and Entry No.44. Because of the paucity of time,
I am rushing through different entries. These items have been given to the States.
But, at the same time, what are the items given to the States? Ridiculous, shameful.
Then, there is Entry No.16 - Pounds and the prevention of cattle trespass. You are
trespassing everywhere, but you have vested the issue of cattle trespass with the
States. Then, there is Entry No.28 - markets and fairs. Then, there are the items like
treasure trove; betting and gambling; pilgrimages. The next item is very interesting

- burials and burial grounds. You are going to bury the federal concept, the State
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autonomy concept. That is why, you have allotted burials and burial grounds to the
States. Then, the next item is: relief of the disabled and unemployable. Then, there
is Entry No.28 -Charities and charitable institutions, charitable and religious

endowments and religious institutions.

It would be very appropriate to quote late lamented Arignar Anna, the founder
of DMK. This is what he wrote in his party organ 'Home Rule' on 12th January, 1969,
just some 20 days before be breathed his last. This is his last article. | quote, "Dear
brother, they know not of what mettle | am made up. Never have | been mad after
power. Nor am | happy of being the Chief Minister of our State under a Constitution
which on paper is federal, but in actual practice tends to get more and more centralised.
If by being in office, the Dravida Munnetra Kazhagam is able to bring to the notice
of the thinking public that the present Constitution is a short of diarchy by the

backdoor, that would be a definite contribution indeed to the political world."

There was a very interesting discussion in the Constituent Assembly on the
provisions of the President's Rule in the States, which came up for discussion on
3rd August, 1949. In the Constituent Assembly, when the debate was going on, the
great Dr. Ambedkar was at pains to observe one thing. It is very interesting to note
this. He was at pains to emphasize this. Dr. Ambedkar said, "I think it is agreed that
our Constitution, notwithstanding the many provisions which are contained in it
whereby the Centre has been given powers to override the provinces, nonetheless
is a federal Constitution and when we say that the Constitution is a federal
Constitution, it means that the provinces are as sovereign in their field, which is
left to them by the Constitution, as the Centre is its field which is assigned to

them."

Finally, when the Assembly had completed its deliberations, Dr. Ambedkar replied
to the debate on 25th November, 1949. | quote Dr. Ambedkar, "As to the relation
between the Centre and the States, it is necessary to bear in mind the fundamental
principle on which it rests. The basic principle of federalism is that the legislative
and executive authority is partitioned between the Centre and the States, not by any
law to be made by the Centre, but by the institution itself. That is what Constitution
does. The States, under our Constitution, are in no way dependent upon the Centre
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for their legislative and executive authority. The Centre and the States are co-equal
in this matter. It is difficult to see how such a Constitution can be called centralism.
It may be that the Constitution assigns to the Centre too large a field of operation
of its legislative and executive authority than is to be found in any other federal
Constitution. It may be that the residuary powers are given to the Centre and not
to the States. But, these features do not form the essence of federalism." These are
the words of none other than Dr. Ambedkar. He says further, "The chief mark of
federalism, as | said, lies in the partition of the legislative and executive authority
between the Centre and the States by the Constitution. This is the principle embodied
in our Constitution." Anna said in Rajya Sabha "I can never forget that | have got
a hoary language called Tamil. | will never be satisfied till that language in which my
forefathers spoke, in which my poets have given sermons and scriptures, in which
we have got classics and literatures of inexhaustible knowledge, 1 will never be content
till that day when Tamil takes its due place as one of the official languages in the
Union". On this very concept of sovereignty of the State, our Arignar Anna says
"The Preamble to the Constitution clearly states that the political sovereignty rests
with the people. Then legal sovereignty is divided between the federal union and the
constituent units". Why don't you take it in that light? Sovereignty does not reside
entirely in one particular place. We have a federal structure, that is why the framers
of the Constitution wanted a federal structure and not a unitary structure, because
many political philosophers have pointed out, India is so vast, in fact, it has been
described as a sub-continent. The mental health is so varied, the traditions are so
different, the history is so varied that there cannot be a steel framed unitary structure
here". Hence | want to quote Dr. Ambedkar again, "what | want to say is that the
working of the federal structure is in such a way that the States are feeling more and
more frustrated, and their demand is to make the Union Government think that there
should be a review of the Constitution, a reappraisal of the Constitution". This is
what Dr. Ambedkar says, a review of the Constitution, a reappraisal of the Constitution.
"The scheme of distribution of the powers under the Constitution'... I am skipping so
many things. Sir, there was one Sarkaria Commission. Then, there was the Rajamannar
Committee of DMK. When Anna passed away, Dr. Karunanidhi became the Chief
Minister of Tamil Nadu. When he came to Delhi for the first time, all the press people
encircled him because everybody knew that he was a tough man. They asked as to
what will be your relationship with the Centre. He immediately said, here in Delhi,
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"l am going to constitute a Committee of judges and educationists to analyse the
Centre-State relations". He appointed a Committeee, headed by the then Chief Justice
of the Madras High Court, Dr. P.V. Rajamannar, Justice P. Chandra Reddy and the former
Vice-Chancellor of Madras University, A. Lakshmanaswami Mudaliar. That Committee
gave its report in the year 1969. But the resolution came in the year 1974 on
16th April and on April 20th, 1974, the resolution was adopted. According to Sarkaria
Commission, "The Governor of the State should not consider himself as an agent of
the Centre—what is happening today it has been indicated— but should play his
role as the Constitutional head of the State. The Governor, as a last resort, before
recommending President's Rule should explore all possible avenues open to him to
secure a Ministry which would command the confidence of the legislature. The
Governor before sending his recommendation for President's Rule should refer the
report to the Legislative Assembly within a specified period to know the views of
the Assembly." The Rajamannar Committee recommendations are very important for
autonomy of the States and also suggests some checks upon the misuse of the
provisions relating to the President's rule. What happened in Maharashtra? The night
drama. * What is happening and * I do not know. Within two nights things changed,
magic, Alladin and the miracle lamp. Sir, then came the Anandpur Sahib Resolution.

DR. VIKAS MAHATME (Maharashtra): Sir, reference to Maharashtra and
underworld may kindly be removed from the records.

MR. DEPUTY CHAIRMAN: It will be examined.

SHRI VAIKO: The Resolution was adopted at an open session of All India Akali
Committee held at Ludhiana on October, 1978. "It urges upon the Government to take
cognizance of the different linguistic and cultural sections, religious minorities as also
the voice of millions of the people and recast the constitutional structure of the country
on real and meaningful federal principles to obviate the possibility of any danger to
the unity and integrity of the country”. In Calcutta, restructuring of Centre-State
relations was talked about in 2004-05. The Left Front Government in West Bengal had
adopted a 15-point programme in 1977 seeking re-alignment of Centre-State relations.
Several political parties have also stood for re-structuring of Centre-State relations
and greater federal autonomy. Srinagar Conclave in 1983 brought together parties like

* Expunged as ordered by the Chair.
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DMK, Telugu Desam, Akali Dal, Republican Party of India, the Asom Jatiyatabadi Dal
and J&K National Conference along with the left parties. Many areas were identified
at the Srinagar Conclave but what happened? Twice, | attended the Conclave convened

by my great friend, Dr. Farooq Abdullah, who is now under house-arrest.

I do not want to take time on the Srinagar Resolution but the Calcutta Resolution,
Anandpur Sahib Resolution, Rajamannar Committee Resolution, Sarkaria Commission
Report, these are all very, very important events. Many of my friends want to participate
in this debate. | can speak for another half-an-hour but I am told that some of my
friends have to leave. Sir, this Resolution should be adopted. Residuary powers should

be vested with the States and the Governor's post should be abolished.
MR. DEPUTY CHAIRMAN: Thank you, Mr. Vaiko.

The question was proposed.
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SHRI T.K. RANGARAJAN (Tamil Nadu): Sir, you need two hands, but equally.

There is no equal.
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SHRI JAIRAM RAMESH (Karnataka): Sir, for many years, | have been an admirer
of Mr. Vaiko's oratory. Today, he has given a powerful speech in favour of the rights
of States. My Division No. is 189. Between 1962 and 1967, in Division No. 185 sat
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the great Shri C.N. Annadurai making similar speeches for the rights of States. Between
1984 and 1988, Division No0.185 was J. Jayalalithaa, who made similar speeches for
rights of States. So, | am conscious of the background to Mr. Vaiko's Resolution. |
am in sympathy with the spirit of his Resolution but when you look at what he wants
the House to agree to, 'A’, 'B', 'C and 'D', there are some aspects which, in my view,
would be detrimental to the national interest. So, with great respect, | have to disagree
with Mr. Vaiko.

Sir, Mr. Vaiko's first demand is that all items, that were shifted from the State
List to the Concurrent List, should go back to the State List. The Forty-Second
Amendment came in 1976. Four big items were switched from the State List to the
Concurrent List. What are those items? Number one is population control. Second
Resolution today is on population control. Population control went from State List
to Concurrent List. Second big item forests went from State List to Concurrent List.
Third big item education went from State List to Concurrent List. Fourth item
administration of justice went from State List to Concurrent List. Who can argue that
population is not a national concern? Population is a national concern. The Central
Government must have a role in population planning. It was done deliberately so that
the Central Government can have a greater role in the management of forests, in
management of education, in the management of population and in the management
of justice. Forty-Second Amendment, Mr. Vaiko will rightly point out, was done at
the height of the Emergency. He is right. It happened in 1976. But, Sir, | would like
to remind Mr. Vaiko, the Forty-Fourth Amendment came to this House in 1978 when
there was no Emergency, when Shri Morarji Desai was the Prime Minister of India,
when regional parties played a very important role. ...(Interruptions)... Please let me
finish. Forty-Fourth Amendment - the Congress Party went back on some of the
Amendments that were part of the Forty-Second Amendment. However, on four items
the entire House was united in Lok Sabha and Rajya Sabha. What were those four
items? Population, education, forests and management of justice. So, my point is that
there has been a national consensus. It was created during the Emergency. It could
have been very easily withdrawn. Many parts of the Forty-Second Amendment were
withdrawn by the Forty-Fourth Amendment but these four items were not withdrawn.
So, | would like to caution Mr. Vaiko that there is a background to this. Sir, after
education has come on the Concurrent List, the funding for education has increased
astronomically; after forests have come on the Concurrent List, we have had the Forest
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(Conservation) Act; after population has come on the Concurrent List, population
planning has taken place and, in fact, many States of the country, barring six, have
already reached replacement levels of population. So, bringing it on to the Concurrent
List has had beneficial effects on States which have seen public expenditure in these

areas increase.

My second point to Shri Vaiko is this. Sir, | support greater powers to States.
| support that greater administrative and financial powers must be given to States
but 1 have not seen one Chief Minister who comes to Delhi and demands greater
power from New Delhi, will go back to the State and is prepared to give the same
power to the Panchayats and Nagar Palikas. ...(Interruptions)... Every Chief Minister
demands power from New Delhi rightly so, but no Chief Minister is prepared to respect
the 73rd and 74th Amendments. This is a paradox. So, Shri Vaiko, we must be
consistent. If the Centre gives more power to States, States must devolve more power
to Panchayats and Nagar Palikas. That is not happening. There are double standards
here. So, my request is, while we look at federalism, federalism is not just Centre and
States. Federalism is Centre, States, Municipalities and Panchayats, all four of them.
This is a Rudraksha Mala. They are bound together; strong Centre, strong State, strong
Municipalities and strong Panchayats. This is true federalism. For 70 years, we have
had a debate on federalism as Centre and State. It is time to abandon this model and
look at Centre, States, Municipalities and Panchayats.

Thirdly, Sir, we are a nation of great diversity. But, the Constitution of India was
prepared at a time when the single biggest concern was how to have a strong Centre.
If the Centre is weak, India is weak. The Centre has to be strong. In fact, one of
the problems with GST is that the power of the Centre has reduced very substantially
and that is creating problems for the Finance Minister, whoever the Finance Minister
may be. So, in our romantic notion of States, let us not under-value, under-mine the
importance of a strong Centre. Strong Centre does not mean one language; strong
Centre does not mean one food item; strong Centre does not mean one religion, as
Shri Vaiko rightly points out, but strong Centre means that the Central Government
has the pivotal role in raising resources and in distributing those resources equitably
across the States. That is why, Sir, we have the Finance Commission. What does the
Finance Commission do? The 15th Finance Commission will submit its report tomorrow

to the President of India. Tomorrow, they are submitting the report. What will it do?
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It will distribute the resources from the Centre and the States and distribute the
resources between the States. The Finance Commission has been a very good model.
It has been one of the great successes of the Constitution. Let us maintain the positive
elements of federalism that are contained in the Constitution. On the Indian model
of the Constitution, we can have an endless debate that whether our Constitution
is a Unitary Constitution or a Federal Constitution. This debate will continue. But,
what | want to say is that no Constitution can be divorced from its historical context.
And, the historical context was Gandhiji, Nehruji, Patelji, Dr. Ambedkar, Azadji, Dr.
Rajendra Prasad, Shri Syama Prasad Mukherjee, all wanted a strong Centre. All wanted
the Government of India to be strong because if the Government of India is not strong,
India is going to wither away. So there is a background with the Constitution. And
I sympathize with Mr. Vaiko's sentiments. | think Mr. Vaiko is going to the other extreme
of denying the centrality of the Central Government.
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SHRI JAIRAM RAMESH: This is not the first time 1 have done it. | have done
it on many occasions. Unfortunately, the Law Minister selectively hears. What can
I do?

SHRI RAVI SHANKAR PRASAD: | am hearing for the first time.

SHRI JAIRAM RAMESH: These are the founding fathers. There are many other
founding fathers. Rajagopalachari was one of the founding fathers. There are many
people, who are the founding fathers. And let me say, since i Ifd@ @ UG <Idl-
T PR H S gY €, H W HE, the founding fathers had differences amongst
themselves, but they were not rivals. They were not antagonists, as you are making
them out to be. They had differences, but their commonalities overcame their differences
and the commonality was, India must have a strong centre. And that gets reflected

in our Constitution.
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SHRI T.K. RANGARAJAN: Patel, Nehru. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Rangarajanji, please. Let us hear Mr. Jairam Ramesh.

SHRI JAIRAM RAMESH: In short, what | want to say is this. Mr. Vaiko's
sentiments for a strong State is incontrovertible. However, let us not throw the baby
out with the bathwater. Let us respect the Constitution as it exists today. Tinkering
with the Seventh Schedule will open up Pandora's box. Giving the residuary powers
from the Centre to the States will be a very retrogressive move. Transferring items
from the Concurrent List back to the State List will be detrimental not for the Centre,
it will be detrimental to the States. Their investment in education will come down,
their investment in forests will come down, their investment in population planning
will come down. So it is in the interests of the States to have the Concurrent List.
In short, I sympathize with Mr. Vaiko's sentiments. He has been a great spokesman
for the rights of the States, and States in India are like countries in the rest of the
world. They are independent. Uttar Pradesh is the sixth largest in size in the world.
Many States are larger than many countries of the world. They do require some powers,
however, no State should forget that they are part of the Indian Union and they are
strong if the Union is strong. If the Union is weak, the States are weak. Therefore,
cooperative federalism is the only way. But cooperative federalism was not invented
in 2014. The words 'cooperative federalism' were used for the first time in 1996.

SHRI VAIKO: But they do not understand. ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, | have also been a student of political history.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please let him speak. ...(Interruptions)...

SHRI JAIRAM RAMESH: The first time when the words 'cooperative federalism'
were used, was in the Common Minimum Programme of the United Front Government
in 1996. It was not invented in 2014. Cooperative federalism is the right way. However,
what we have seen in the last couple of years, is not cooperative federalism, it is
combative federalism. It is competitive federalism, and this is not the federalism that
is implicit in the Constitution of India. So when you say that we are committed to
cooperative federalism, it should go beyond words. It must get reflected in the actions
of the Central Government and what leads to suspicion in the States are unilateral,
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arbitrary and discriminatory actions by the Central Government, whichever the party
the Central Government may belong to. | am not defending. Sir, the Private Members'
time is, usually, a time when we don't speak on party positions. When | was listening
to Shuklaji, he was giving the party line. | wish he had given his views. In these
three hours, we forget our party affiliation and we talk about what we think. So, |
feel, 1 am not defending any political party, but, when any political party says, 'we
are committed to cooperative federalism," actions must be louder than words. And,
in the last couple of years, cooperative federalism has taken a big hit, has been
damaged, and that is why Mr. Vaiko, | think, has come forward with this Resolution.
There are parts of this Resolution which are worth thinking about, which are worth
reflecting on, but, I am afraid, the remedy, he is suggesting, is worse than the disease.
He is asking for more funds for the States for natural disaster, one hundred per cent
he should be supported; he is asking for greater administrative and financial powers,
one hundred per cent he must be supported, but, he must not be supported on the
other two items that are part of his Resolution. So, with great respect, Sir, my position
on his Resolution is 50:50; 50 per cent | support him, 50 per cent | oppose him. Thank
you.

[THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA) in the Chair.]

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Now, Shri Derek
O'Brien. ...(Interruptions)...

st R oo goer: W), 9 Ul @A 81 ol ®, dfcd WRA & ueE HAE
J g9 § o1 fear g, 98 919 el gl

SHRI DEREK O'BRIEN (West Bengal): *"I would like to convey my thanks to
Shri Vaikoji for taking up the resolution and giving us an opportunity today to speak
about federal structure. | wanted to say something after yesterday's victory in West
Bengal, but we believe even after victory, humility should reign and one should not
be arrogant. ...(Interruptions)... There is a translator there. See, if we are discussing
federalism and Centre-States, it is better | speak in the language of my State as
everybody else has a freedom to speak in whatever language he wants."

DR. K. KESHAVA RAO: Whatever we speak, others don't understand. Do you
want us not to understand you?

*English translation of the original speech made in Bengali.
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SHRI DEREK O'BRIEN: No, the translator is there.

*"Let me first say that the scope of the subject is vast and time is short. I will
deliberate on the specific points not touched upon by earlier speakers. We should
first understand the relations between the Centre and the States in a federal structure.
The problem is that many Governors have not read Chapter XI of the Constitution.
If it is read properly, one can understand that people's verdict is directed towards
the Chief Minister of the State while the Governor is the Constitutional Head. The
aspirations and wishes of the people are reposed in the Chief Minister while the
Governor remains the Constitutional Head. Sir, | would not just make my points, |
would rather quote a few examples from the Constituent Assembly debates. | would
continue with my speech by citing examples from the Punchhi Commission and the
Sarkaria Commission besides Constituent Assembly debates. The Sarkaria Commission
states that the Chief Minister would recommend the names of 3 eminent personalities
to the President who in turn will appoint the Governor in consultation with the Chief
Minister. But what is happening now? We get to know from 'Breaking News' of Media
channels who has become the new Governor of the State and his name. Means there
is absolutely no discussion.

The appointment of Governor has become like appointing a Branch Manager in
some branch office. So we want that the recommendations of Sarkaria Commission
should be followed strictly. This is one of my views as it was included in the
recommendations. Now, let us have a look at the Constituent Assembly debates
wherein Dr. B. R. Ambedkar had said so many things about the role of Governor -
the things he can do and things he should not do. | would like to point out that
only some days ago, 50 Members of Parliament sat down in front of the statue of
Dr. Ambedkar in Parliament premises and read out from the Constitution. | would
humbly point out that everyone including us, the Governors and all the politicians
should read Chapter XI, page number 10, of the Constitution. What is now happening,
Sir? An elected Government of the State is being obstructed. You may ask what kind
of obstruction it is. It is happening regularly, Sir. The Governor tweets before taking
tea in the morning, again he issues one or two statements about the State Government
before morning walk - 1 am not citing any name - and after lunch.he would roam about
the State with photographers to get photo opportunity and by dinner he makes a
remark. Is that the daily duty befitting the Governor? We have to ponder over it, Sir.

*English translation of the original speech made in Bengali.
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Until we can solve this matter, the situation will worsen day by day. Sir, we respect
the chair the Governor holds; everyone respects the chair he holds. But the events
happening in my State over the last 2 months or the recent events in Maharashtra
2-3 days ago are dangerous signs. And today we have got the chance to listen to
the Members on my right side what a Private Members' Bill stands for; we have got
to know from Shri Jairam Ramesh about the State leaders who rose to different positions
at the Centre. Sir, 1 do not want to talk politics. He suggested that we should rise
above party line during Private Members' Bill yet some Member utters the name of
his party six times in the discussion as they are full of arrogance. Sir, too much
arrogance is not good. If this arrogance runs supreme, then you will face more defeats
like the 3-0 defeat in West Bengal yesterday. | again extend my thanks to Shri Vaikoji
for bringing up the resolution and thereby giving us an opportunity to speak on this
very important issue. The resolution gave us a chance to deliberate on the issues
of defence, finance and education. Let me say that education was earlier in the State
List and then included in the Concurrent List and we want it back in the State List."

Vaikoji, thank you so much for giving us an opportunity to speak on federalism
because it is a subject which is very, very close to our hearts. | think, all of us,
irrespective of political parties, must read that Chapter XI here and remember the words
of Dr. Ambedkar who said that the Constitution is but a skeleton and the flesh has
to be put by all of us every day. | am afraid, with all due respect, Sir, some of the
high constitutional authorities, | don't wish to discuss today in this debate, are making
a mockery of the chairs they are sitting on.

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Mr. Vice-Chairman, Sir, in the
wake of this Private Member's Resolution brought by our veteran parliamentarian, great
orator, fighter, Shri Vaiko, whom we all respect, for greater autonomy to States, it has
become important to revisit Tamil Nadu's long history of advocating federalism to
preserve national unity. Almost half a century ago, the DMK, in its conference at
Tiruchirappalli, in February, 1970, floated one of its most popular slogans, "Maanilathile
Suyatchi, Mathiyile Kootatchi*, means, autonomy for States; federalism at the Centre,
in an attempt to continue the party founder, Peraringnar Anna, demand to restructure
Centre-State relations.

Peraringnar Anna, who championed the idea of federalism and staunchly resisted
any attempt that infringed upon the State's prerogatives and emphasized the need to
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amend the Constitution, argued that an ideal Centre is the one which left sufficient
powers to the State and kept just enough power to itself to protect the integrity and
sovereignty of the country.

Tamil Nadu Assembly passed a Resolution — it has already been referred by
Shri Vaikoji — on State autonomy based on the recommendations of the Rajamannar
Committee which urged the Centre to make immediate changes in the Constitution of
India to establish a true federal set up with full State autonomy.

My party, the All India Anna Dravida Munnetra Kazhagam, which broke away
from the DMK, also continued to raise voice against anything that breached State's
autonomy. Our founder-leader, Puratchi Thalaivar MGR upholded PeraringnarAnna's
ideology on autonomy for States. All along, he was strongly in favour of Tamils in
Sri Lanka. Puratchi Thalaivar MGR supported, all along, the right cause and was a
godfather for Tamils in the island country of Sri Lanka, stood for their welfare and
strongly believed that the only solution for Tamils is emerging Tamil Eelam. The same
thing was pioneered by our leader, Puratchi Thalaivi Amma also.

SHRI VAIKO: I congratulate you.

SHRIMATI VIJILA SATHYANANTH: Thank you. In her last public address
before her untimely demise, during her Independence Day Speech, our outstanding
leader, the iron lady of the South, Dr. Puratchi Thalaivi Amma, who constantly opposed
the Goods and Service Tax, claiming it will impact the fiscal autonomy, stressed that

the country's true freedom is in economic freedom.

Our leader strongly condemned the genocide of lakhs and lakhs of Tamils in
Sri Lanka. She forcefully enforced the UN that the then President of Sri Lanka,
Mr. Rajapaksh should be declared as a war criminal by the International Court of

Justice. This was the proclamation of our Amma.

Sir, | wanted to say about the other sentiments of our State. Sir, you know about
the Hindi agitation and the Jallikattu. Sir, you know about the Hindi agitation and
how strongly people opposed it. It is not because we don't want that language. It
was only because the rights of our people, the rights of Tamils, should be preserved.

Coming to Jallikattu, people of our State united in large numbers. They came with
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children and families to Marina Beach in hundreds and hundreds, not just to bring
the great valour and sport, but to demonstrate the pride of Tamils. It is the pride of
our State. People came not only for that, but also to protect the rights of our State,
language, heritage and culture. That is the reason people came there. The Southern
States have become "aspirational economies and it is of prime importance to address
it." Sir, | now want to appreciate the Government also. States were given a well-defined
legislative and executive jurisdiction in the Seventh Schedule of the Constitution.
Institutions like the Finance Commission, the Election Commission and the Supreme
Court were created to ensure some degree of fairness in dealing with the States.
However, the appointment of Governor as Head of the State with discretionary powers,
Article 356, the All-India Services, the Planning Commission, all these eroded the
States' powers significantly. Habitual abuse of Union's powers for partisan political
gain, frequent dismissal of elected State Governments that they did, and the Union's
near complete control of public and private investments, excessive discretion of the
Union in resource transfers, the internal emergency that made India a de facto unitary
State, and mass dismissals of State Governments in 1977 and 1980 led to a serious

friction.

In the second phase, powerful leaders like Shri N.T. Rama Rao, Shri Ramakrishna
Hegde, Shri Jyoti Basu, Shri Biju Patnaik and Perarignar Anna, Puratchi Thalaivar MGR,
Puratchi Thalaivi Amma emerged to rally people around federalism and States' rights.
A series of developments — the S.R. Bommai case verdict of 1994 about abuse of
Article 356, largely a thing of the past, successive Finance Commission's reports on
resource transfer, end of licence raj, decline of discretionary public sector investments,
rise of regional parties and abolition of Planning Commission — helped create a more
balanced federal India. For example, according to the revised estimates of 2017-18, half
of the Union expenditure of around %22 trillion has been transferred to States by the
Government. Of the total resource transfers, 69.4 per cent is by the Finance Commission
devolution and grants, and the bulk of the rest is under Centrally Sponsored Schemes.
The Indian federalism has matured quite a lot — that we have to agree—and the States
have far greater control of their economic and political management than in the earlier

phase.

In the end, | would like to say that we need more flexible federalism, strengthening
India's unity and integrity and allowing us to fulfil our potential. | would just like
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to mention here that education is a subject which touches every person, every family
and every institution in this country. So, any reform in the education sector naturally
evokes a lot of emotion, because it impacts everybody's life. Education being a
sensitive subject, any reform in the education sector must be handled with great
sensitivity and care. It can be handled well only by the respective States. So, | would
like the Union Government to soon switch over education as a State subject. It is
a matter of language.

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Please conclude.

SHRIMATI VIJILA SATHYANANTH: The 42nd Amendment was made by them
only. During Emergency, Shrimati Indira Gandhi, implemented that. This has already
been mentioned. So, education is essential for everybody. It is an emotion and it
touches everyone. So, we want education to be made a State subject. Along with
this, States' rights also have to be preserved. With these words, | conclude. Thank

you.
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T AR B AT & S aTegl <9 H RN Ued iR e aret fdhae o
22 J A 8 W¥e ¥ g/l Y YT @l W W ¥, BRI Wi G} ©,
BRI Sl AGHIY €, Sl AReR faar S =gyl ©® <2 # S gaedl-geet
& o g S eferd @ €, SHdl Tehad AR Fgl g1 3R dls ool @1
ool € 3R 98 MRTaEE gar S 8, df 98l 98 arg Sifd 3 o i 21
SAfT A AW § fF WeR B R W v HE [9d e =Ry fF ergyfd
S SR SR SIS & @Rl @1 @ <9 ¥ Uead SfEeR 8 8k Ih
wag # S fawfadt € 9 g 8t TR W AT wed 99 €, a8 e fOwy
g, ofdeT Ml THYd 9w H, UH-UH el H SHAP U STerT-eTeT STReEm ¥,
d A IR Rl §¥ @R BT B WEe @ 2| BN drsdl St 7 S e
KA a1 €, 98 9gd © 378l Weed ©) 'H @R B I[Sdl B W@rREdr o
Y| g gAF 377l €, 99 @8R PBT Sl & 6 JHSl 50 IR PRIS B0
A, 1 ARI PRIS WY S| FAE B S P 9§ U vuAl W el FAear g
RIS & A1 WeWg BT €1 A" H AR AUeR | REm & A9y H argeve
21A) § T € 5 6 a8 9 14 94 & gl Bl ged AfER Rrem <1 S
ey, wAE Rem & S afey] S9F Y o/ a® 72 Wd W B A8 gl |
& IR # @l B ARl §H SMUN STRIY Al fh INAl Bl WrIaar ot
TRy, I R AJWBR <7 @Y, T 9 WIIREA 8 AT I, STHI automatic
ITPR e wfRy| S AMBR I BT 8P &l $=i Ikl & I § 39 Fhed

BT FHIT BRAT B, gAIS |
SUFHTETE (ST, IR0 SAfedn): ST, 3FR TSI il |

DR. AMAR PATNAIK (Odisha): Sir, Mr. Vaiko's Resolution starts by saying,
"India is a pluralistic society, consisting of myriad cultures, languages, religions and
ethos, and the founding fathers of the Constitution provided for federalism, which
is the foundation of democracy." | just have a quarrel with the second part of this
particular sentence, to say that precisely because of the first two lines of this
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paragraph, India is a Union of States. The Constitution, or our forefathers, clearly
decided that it would be a Union of States, unitary in character and federal only in
the structure. The character has to be unitary precisely for these reasons. Therefore,
the unitary character of the country, in terms of the Lists, have been mentioned in
the Union List. Defence and external affairs have to be there with the Union to
maintain this particular aspect, that is, so that the society remains plural, the
sovereignty of the country is safeguarded, the security interests, and internal security
are maintained. Having said so, the Constitution did divide the subjects in three Lists.
It is a part of the Federal Structure. | have a submission to make, Sir. Now, if you
go according to the Lists, if a State wants to implement anything in the State List
after legislation, it really can't do so unless it raises the resources. So, ultimately, what
is important is financial federalism or financial autonomy. If there is a risk to financial
federalism, then there is a risk to the federal structure and the unitary character itself.
Federalism becomes dysfunctional if there is no financial autonomy for the States.
The legendary Biju Patnaik had once said, '‘Give me financial autonomy, | don't need
anything else'. It is the hon. Chief Minister of Odisha, Shri Naveen Patnaik, who
demanded financial autonomy for Odisha once again in 2017 when he recalled Biju
Patnaik's demand for fiscal autonomy for the State. He said that Biju babu had rightly
sought financial autonomy to transform Odisha into the most advanced State in South
Asia. 'l would use the State's money for development of its people." People might say,
'how'! Now, let us talk about the demand of the State that has been there for, at least,
two decades since Biju Patnaik's time. It was that Odisha being a poor State, there
are huge regional imbalances that it has started with and therefore, a Special Category
status must be given, which has never been given. But he said, 'Increase our coal
royalty revision, make it automatic, give us money for the mines' royalty that we are
getting, allow us to raise it on our own'. That was the spirit behind our hon. Chief
Minister stating, 'Give me financial autonomy and | don't need the Special Category
status'.

Sir, 1 would like to say that when we are talking about fiscal autonomy, one glaring
thing that | mentioned in the Zero Hour in the last Session is the Terms of Reference
of the 15th Finance Commission, which was changed, while giving an extension, to
include internal security and defence as a part of the non-divisible pool. It is not to
be included in the divisible pool. It will be carved out of the total collection of taxes
and then the divisible pool will be netted. This is a clear infringement in fiscal
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federalism of this country. This will reduce the allocation to the States and the States
would be deprived of their ability to discharge their constitutional requirements and
constitutional responsibilities to their citizens, to their utilities and to their villages.
The internal security requirements, the defence requirements, should have been met
out of the allocation earmarked for the Central Government and not to be taken out
and then netted for division amongst the States. Despite our objections in this House
itself, the changes have taken place. The Report is about to come. | think, tomorrow,
the interim Report would come. This will have a serious impact on the fiscal autonomy
of the States. If you can think about the number of cesses and surcharges, these
are not divisible. We had made a calculation in Odisha where we found that despite
42 per cent allocation, as was being talked about, actually there was no increase
compared to the Fourteenth Finance Commission. If this particular terms of reference
is included in the Fifteenth Finance Commission, which has taken place, then you
would see that the States' allocation would drastically reduce. Given the pressure on
the tax collection this year itself, we will see the impact in the States from this year
itself. Now, when you impinge on fiscal autonomy, the discussion on decentralisation,
federalism and transferring one particular subject from one List to another List, really
doesn't matter because if you have fiscal autonomy, only then you can implement
whatever is included in your State List.

DR. K. KESHAVA RAO (Andhra Pradesh): Mr. Vice-Chairman, Sir, | stand to
support strongly, not just support, Mr. Vaiko. We are the protagonists of a federal
front and we are fighting for it. When we say this, we are not trying to say that
whatever has been taken or whatever has been transferred to the Concurrent List
should be sent back. There has to be a review. Do not unnecessarily centralise the
federal rights. What exactly is that? If we are going to hair-splitting technical analysis
of the Resolution and find fault with few of the words, which Shri Jairam Ramesh
is apt to do, | think, 1 am not getting into right track. 1 am not saying that even if
the Resolution is passed, Shri Ravi Shankar Prasad will come tomorrow with an
amendment to the Constitution and say that the things are transferred from the Centre
to the federal back or whatever it is. But our views are the same as we have been
doing outside the Parliament also. Why are we saying this and why? Dr. Patnaik said,
this country is essentially a 'multi-national State', 1 would rather say 'multi-national
nation'. Please get back to history; not the historicity which Jairamji said, "We started
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from Mahatma Gandhi." We had a polity which is much ancient to Gandhi. We had
this system; we had the system where the rights of each other parties were taken
note of. So, what | am saying is, Centre, according to me, is a mere conceptual myth.
Take any inch of this country, it belongs to a State. So, State has to be ruled and
governed. It is not merely finances. Although BJD has made a strong case that without
finances nothing will come, even these finances come through the system. Even if
you have asked for the Fourteenth or the Fifteenth Finance Commissions' outcomes,
they can as well be incorporated or factored into the Constitution. We can as well
work out the Constitution where the financial autonomy automatically comes to us.
We needn't go with begging bowl to the Centre often asking for financial autonomy

or for more funds.

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Dr. Keshava Rao,

address the Chair. It is not a public meeting. ...(Interruptions)...

DR. K. KESHAVA RAOQO: | am sorry. ...(Interruptions)... He made a strong case
on the autonomy. ...(Interruptions)... When we are asking for more powers to the
States, it is not only devolution of funds.

Along with devolution of funds, it is also devolution of powers, devolution of
all other things that we in the State need to take. Sir, let me tell you this. If you look
into what has happened in the last seven decades, the entire powers of the States
are being appropriated by the Centre. But, the outcome, the responsibility of delivery
are put on the States. So much so that we are failing at every stage. This is more
because India is trapped in a bipolar disorder, the overlapping of authority and
diversity of accountability. We don't know who is accountable to what. So, this has
become the outcome of the present order where you have the three Lists; you have
the State List, you have the Central List and the Concurrent List. Day-by-day, we
ourselves, as one of the Members said, have given up our own powers, like the Public
Service Commission, to the Centre. This is what we have been doing. In 72, 74
Amendments, have been doing all this. | agree when it goes back to the State; the
State has the same mood to keep all the powers in their hands while fighting with
the Centre, as Centre does. The Centre goes and says that one size doesn't fit all.
The Centre always talks against this kind of diversion. But, nonetheless, it still sticks

to its stand. So, the villain of the entire game is your Concurrent List because you
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cannot take things from the State List and then enter them into the Centre's List. It
is a Concurrent List. Through repeated Amendments to the Constitution, the Centre
encroached upon the domain of States and expanded the Concurrent List to include,
as | said, — Jairamji might differ with me — land, forests, justice, population, weights
and measures, education and all. | stop here. The Union List number has 97 subjects,
the State List has 66 subjects and the Concurrent List has now come down to 47
subjects. Sir, | take only one subject in this, which is education. Mr. Jairam had a
point as to why education has been taken. | belong to a State, you belong to a State
and everybody belongs to a State. Ours is a tribal area. Let us go into the tribal areas.
In Madhya Pradesh, go to any tribal area. In Karnataka, there are tribal areas and
Bhadrachalam in Telangana where he always visits, or go to Adilabad. Do not you
think that Adilabad with its half-fed, half-clothed tribals. Its entire aspirations and urges
are different from that of the urban man. The man sitting here comes from the backward
area of Nalgonda. Do you think that Nalgonda area would be asking for the things,
which an urban man like me asks? And, you are preparing the books here under CBSE
and sending the books there. Sir, you have been an Education Minister. | would tell
you. In the seventh class, we had a subject, in the third lesson about airplane. How
an airplane runs; how it flies; what kind of a gear is to be used? But, the question
is | have not seen even a bullock cart. | don't know and nobody tells me how a
bullock cart can be run and how the wheels of a bullock carts are made. Now, you
are trying to teach us about airplane. What | am trying to tell you is this. Please
understand the needs of the particular milieu, about the local area, about my tribal
area, about my tribal people's aspirations. Unless you understand that, there is no
meaning. So, why we are objecting to the State List getting into Concurrent List is
because our aspirations are getting defeated. It is not a casual thing. It is true. All
right, you are trying to send finances. Last word, | should say, Sir, the allocation that
we have given to education has quadrupled under Concurrent List or, | think, more
than that. For health, it has gone up. But, what is your ranking in the human resources
index? It is very poor. So, finances have not helped you. Let me assure Mr. Jairam,
these finances have not helped. It is the leadership there. It is the vision there. It
is the local milieu and the responsibility, that is going to help in changing the situation.
Sir, as you are saying that my time is over, | would not take much time. But, | would
like to say that it is the conception. The entire discussion has not been which particular
clause or which Article has gone wrong or amended, it is the conception in the sense
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that when our Constitution was made, if you see the Shiva Rao's took, you would
find Shri N.G. Ranga saying that sending to Central List means sending it to Central
Secretariat. It is like Ambedkar saying there is nothing like the States and the Centre;
both are equal and they make a nation. So, if you have a respect for the States at
that level, then, I think, the things will do good.

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Now, Shri T.K.
Rangarajan, you have three minutes.

SHRI T.K. RANGARAJAN (Tamil Nadu): Mr. Vice-Chairman, Sir, our senior
colleague, Shri Vaiko, has brought a very important Resolution in time. One may agree
fully or one may disagree, or, one may agree 50:50 like Shri Jairam Ramesh, but this
subject has to be discussed now and some result should come. If it comes in the
form of an official Resolution from the Government, that will be very good for the

country.

Here, it is very clear in this Resolution that India is a pluralistic society. So,
if it is a pluralistic society, pluralistic requirements are there. India is a society
consisting of several cultures and several languages. So, even education, behaviour
and everything is different. A religion cannot bring unity in the country. If religion
could unite the country, then all the Christian nations must have been one nation,
all the Muslim nations must have been one nation. We are one nation because,
probably, what Shri Jairam Ramesh said, not only our forefathers are the freedom
fighters, even before that, though the country was divided, people used to move from
this side to that side. From Himachal to Kanyakumari, people were moving. My point
is: the States want more power. That is the main point. The States want more power,
and | refer to 42nd Amendment. My friend, Shri Jairam Ramesh, argues that because
subjects like forests, protection of wild animals and birds, education, weight and
measures have been taken from the States, you get more power. What is this? Weight
and measures should be changed automatically. For this, machines are there, and they
sell it. Why do you want the Central power? Are you running the machines? That
is the job of private companies. Then, regarding forests, are we not interested in
forests? After all, an IAS officer in Chennai transferred to Delhi, controls forests in
Tamil Nadu and other States. See, it is not required to be in your Central List. It can
go to the State List.
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Then, | would like to talk about education. | want to teach my children in Tamil
culture. For example, Kerala people wanted to tell their children about Onam. | wanted
to tell my children about Pongal. Andhra people wanted to tell their children about
Sankranti. You give syllabus on science and mathematics. They will decide. Why do
you keep that subject with you? This is what | want to ask. Education is the most
important issue, which is creating a lot of problems. Some people sitting in the NITI
Aayog, or some experts like Shri Jairam, propose something, which I am not able to
swallow. See, your level is different. I am an ordinary foot walker. You always fly, but
I don't fly. So, we want you to give power to the States on all these things.

Sir, the Parliament has an exclusive power to make any law with respect to any
matter not contained in the Concurrent List or State List, including the power of making
any law to impose tax not mentioned in either of those Lists. This binds the States
to be able to legislate only on the subject contained in the State List and the
Concurrent List. On the other hand, the Parliament can legislate on any issue except
those mentioned in the State List. As far as financial power is concerned, | would
like to draw the attention of the House to the enforcement of the Goods and Services
Tax. We all supported it. You said that the trade would increase, capital would come
and new industries would come. What has come? Only unemployment has come. The
public sector has been sold. The GST did not produce any good results. | think, when
Mr. Modi was the Chief Minister of Gujarat, he opposed it. | think, he correctly
opposed it. Madam Jayalalitha opposed it and she had rightly opposed it. What
happened? Today, the States are starving; the Centre is also starving. We are not
able to get enough money. Yesterday, some four to five States said that they want
money, the Centre is not transferring money. | think, the State of Odisha also did not

get money ...(Time-bell rings)... because the GST did not provide immediate results.

Sir, I have got respect for the Constitution and the Finance Commission also,
but, the Report of the 14th Finance Commission has recommended changes to increase
fiscal autonomy to States, to increase devolution of Central Tax revenue, as a
percentage of total fund transfer to States, from 32 per cent to 42 per cent. That is
very good. It will allow greater flexibility to States, spending the funds as per the
regional needs, as people want to use the funds. But what happened? However, in

the years following that, there was a decline in the share of grant and increase in
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the State's contribution towards the expenditure on Centrally-sponsored schemes.
Jairam ji, you are listening? | am going back to 32 per cent. You gave 42 per cent;
you gave it for Centrally-sponsored schemes, imposed on the States, to spend it on
them. Further, Government's reliance on cesses and surcharges considerably increased,
adding a non-divisible pool of taxes revenue. So, Sir, every State is suffering. In fact,
the transfer to the State as a percentage of gross central tax revenue has actually
declined as compared to the 13th Finance Commission. ...(Time-bell rings)...

THE VICE CHAIRMAN (DR. SATYANARAYAN JATIYA): Please conclude.

SHRI T.K. RANGARAJAN: Now, we are waiting for the 15th Finance Commission.
I do not know what it is going to do. Sir, my request to you is, please consider that
the States must have more powers. You must respect that this country is multi-
linguistic, multi-religious and multi-cultural. Please respect that. Unity is more important.
We are for united India; we are for a strong State, a strong municipality, a strong
corporation and a strong panchayat. There is no difference of opinion on that. With
these words, | conclude.

THE VICE CHAIRMAN (DR. SATYANARAYAN JATIYA): The next speaker is
Prof. Manoj Kumar Jha.

SHRI T.K. RANGARAJAN: Sir, | just want to add one more point. When
Shri E.M.S. Namboodiripad was the Chief Minister of Kerala, he produced an alternative
document to the Planning Commission. Please refer to it. When there was Left Front
Government in West Bengal under Shri Jyoti Basu, as rightly mentioned by Shri Vaiko,
he gathered States for more power. Don't think that they don't want unity for India.
Jyoti Basu wanted unity for India. E.M.S. Namboodiripad wanted more powers for
States. So, we are prepared to give you an alternative programme. The Left is also
very sincere and honest in wanting unity for India; Shri Jairam Ramesh alone is not

for the unity of India.

PROF. MANOJ KUMAR JHA (Bihar): Mr. Vice Chairman, Sir, before, | speak about
my position and my party's position, on the Resolution proposed by Shri Vaiko, |
would rather ask the House, some of the Members from the Treasury Benches as
well as from here. They have spoken a language which itself is against the federal
idea. Humne diya, we gave, this is not the language of cooperative federalism. It is
not a relationship of charity. You are not giving anything to the State as if you are
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the big brother and the States are the younger one seeking help and blessings from
you. | think, we should work on our language that will change a lot many things.
Secondly, Sir, Mr. Vaiko proposed this Resolution. Many of my colleagues from here
as well as from there have spoken. You should look at the spirit of the Resolution.
It is not Centre v. States. You say, India is a Union of States. Now, if you take aside
‘States', what is there? India is a Union of what? It is Union of States and when it

is Union of States: aiga! i, e foy fegwar #:

PO B BBl BN, PU B Gl BT

Having said that, Sir, | would like to take this House to the Objective Resolution
proposed by Pandit Jawaharlal Nehru in 1946. Sir, the very idea of cooperative
federalism underwent a change. You know why? Partition took place. You see the
Objective Resolution and then the subsequent deliberation after 14th August,1947,
there is a sea-change. It is time for us to re-visit that. Why | say so, Sir? Let me
take the House 72 years back. It was 21st of August and it was a Thursday, and,
today, it is Friday. Mr. Sheriff said, "It has to be a happy compromise, equitable
compromise in the distribution of power”. It is not there now. Then, joining in the
same discussion, Ramaswamy Mudaliar from Mysore said, "Let me first say that it
is not a tug of war. Centre and States have to work together where Centre should
be prepared to give more concessions and to allow more space to the States". Sir,
72 years later, it is for this House to re-visit those ideas.

Sir, there was a famous work by Arrend Lijphart, 'Patterns of Democracy', in which
he mentions federalism as one of the principal component of consensual model of
Government rather than a majoritarian model of Government. A true federalism is a

guard against a majoritarian idea of governance.

Sir, in this House, | have said it 'n' number of times that a majority in Parliament
should not mean a majoritarian Parliament. Majoritarian Parliament bulldozes diversity,
and, that is why, | say that we should understand the spirit in which the Resolution
is proposed. Sir, federalism, a true federalism, a cooperative federalism, not in rhetoric
but in reality, is the greatest check and safeguard available whereby you do not allow
a highly centralizing tendency which we have seen in recent time, and which we also
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saw forty years ago. V%, B9 Al a¥ Ugol W <@ 3R Aol &=« 1 W)
<@ 2 €1 You dismembered the State without taking into confidence the views of
the State. 3nfl g1 & 5 oMU THA-T &1 AYR 9Tl BH X g T 1966-67
H U@ referendum oM o, RORET @R 9 A1 &) AT o1 Merger &R @l iR
centralize ®RA B AMUDH! S &AaT T, 98 Sa SIGHd © b | FAT S IE
T 5 o T |, e | Tolfaud ded &I T merger ®RE ST YT E
W, PV |AS H &l A & T

Sir, the Review Committee itself says that there is no dichotomy between a strong
Centre and strong States. Our entire language is so much pro-centralization, unitary
and for a very strong union that in the process we do not realize and kill the
aspirations of the regions, we kill the very autonomy, independence and ST &9
B # ®8ad € WAl @ I .(Time-bell rings)... WX, 9 (& fide qfog, #
IEA ST T8l | You have been very generous so far. 3U®l d81 S@dHR G
9 Bl Tl

Sir, Alfred Stepan ¥ T®H S foham o, 9T AU o, 'Federalism and
Democracy beyond the US model'. Sir, he emphasized very much, and, subsequently,

he wrote about democracy, federalism and nationalism. ...(Time-bell rings)... § ¥g
et fewft @ <&

He differentiated between American Federalism which is ‘coming together' and
Indian Federalism as 'holding together'. We are united because we hold each other.
But if a regime has a feeling that only you have the wisdom.. § <@ar g f& 7
Tl W) EAN 3ER & Rl iR SeR & Al /e Udh oi|l dred €1 S S
g ®? 5% vl © 6 dxare # S @ 'l 8, A1 d Sd U el A
gh U R WX, el &9 d gt W of Sd €, Federal Front drel
@71 That's all.

Finally, a comment by hon. Bhim Rao Ambedkar Saheb who said, "I cannot deny
the possibility that Articles which are in favour of a federal principle could be abused

later."

Sir, last but not least, allow me to quote my own Chairperson from this House
who said this the other day. On 26th November, he said, "Our Constitution is not

a static sculpture cast in stone, but a living document.” | hundred per cent agree



438  Private Members' [RAJYA SABHA] Business

[Prof. Manoj Kumar Jha]

with hon. Chairperson, and that is why | stand in favour of this Resolution. It is time
for the House to revisit those ideas. | agree with the fact that if different parts of
the body are not well — Bihar is a textbook example — the entire body will fall ill
with further ailments. Thank you so much, Sir. Jai Hind.

it e RimeT (AW FERIE): Suawieny #EIey, ¥ d1sal AEd &1 AU gd
RET AT g 9T gl VAT o b S5 fdgaanyel |Igor TP U SATAT Bl
TR & W, el WRd A 1947 # € WIS e fQam onl 99 w9 g™
Bl AME] & SRME 3R IAP d18 WAYH FHT BT 789 81 81 o1, A g
F FYFRe Wi 7 A @I, 9 9T JaAd TP 8 dgfRe Ul off - RN
FRYFRE Ul ol & e 81 WxRe dfauE 99Rl b1 e 8| $9d Ule ST
dd o fb YR Us g 81§, dfcd 8Md ISl Bl Ud 9Y g1 d Hordrel
g, A W, Rl Y P o9 wR IR A SS9 add dRJNE Uil @ g9
A B R fegmE 9 wiRe ) | sgftRe uidl df &’ @ gRem
H WRA Bl <@ DI PINE B E A Y W@ © (b AqHl AEd b fAgangol
g9or § 39 919 Pl Siel 7 fo ‘India is a multi-national State'. ¥ SHRI SdT
<A1 dArEdl g & fedaqar St & 997 # Mg $T concept oA AT AR AT, WAfd
I=M del a1 & e B S morality Bkt €, o @1 S Afdwar Bkt € &R
ST @ ST dThd € 8, 98 OFdT @ dided gl g1 fovdegay St & fagia
#; gpRad, SN SH b §, Sdb Ngid # iR wHe IMe™, S HERTE & g,
6 Rrgid & #1S giard orr € ¥ o=t g oo TE ' @ st <
IS qE@oll ol 7 T 8IS Al gRAST § garan| I 1914 § U fhae fordl
off - 'The Fundamental Unity of India. g™ Tear & foy, wRa & dfdgs &
fow, et & sl & faU fHsl I A1 IOURAR @1 BMT SIS AET
21 BRI Udbdl ARGIO® Uhdl 8, Sl SR A HAGART dF T 81 @i ool
21 39 @ # ome afl &1 9rm 7 ok Sl @ @1 wed € - Voice of

India. ...(Interruptions)...

SHRI VAIKO: *

SUFHTETE (ST. AR Sifedn): arsd! i, 3 dfsyl Nothing will go on
record. Please sit down.

3t ke R SUVTEIE Heled, T HHE ol Sl q Ul I GRS

*Not recorded.
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d Ael A U TADT Bl Sga (bAT 8, N garn W1 € b A BT oaT R
BT Bl S @ WRd &1 Afdg ufafefied aRar €1 IRT & SfeE § 99 snfcwa-
1 3R India is a Union of States @! a1d ®gl Tt off, 39 w wdfge 9w #
UH 989 gz | 99 989 H UH e, ol Al q TR Rl S 989 @ §9
gl @ # oMUd AEE @Al dEdl gl feadl BB ddl W 989 gl
st FEdR QAN A 99 F TS 9SO HEdR QAT St 9 Ud e fea
& 'Republican State' @&l SY| H<L WE ST 4 e Wees f&ar f& 'Federal Union'
P8l SMU| o H8l Republican State 3R @a! Federal Union @ drd &l Tt
1 9l 9l W AU 991 7 IR ¥ 919 $1| § Ufed SiareRdd 8w Bl Sgd
FRAT gl 9@ Aims and Objects of the Constitution @ @ 8, d9 3 faEwR,
1946 P ITBT WU AT| T SAERAA 8% 1 Hel b 4Rd B Yo R
WE 7 BT €1 I8 5000 WA Pl G AR FRCAT BT R &, Sl AR
IR TR AN U Id WU W UE WG I 6 w9 H gl odr oS &
[T IS % union 3R federation @7 3= T €1 Union &1 #deld unitary
State -&f ¥ 3R federation & #deld federal State w2l g1 AR fim #AS
ST Sft Alfred Stepan @1 919 &Y g 9, ST BHRT WA 9 HioAg I8 ¥
T AT AT #H YRA B <@ B PR RN R W T AN ' WRA
B JA FH YA Mg P AR AR W Pl $ dHdle H B,

(st Suwumfr fiordT gy

a1 & fegea @1 decolonization T&f HX URFT| ¥ IHST Uh IIERU G
f& &9 omal fed Rafa # f@gea™ @ W 8¢ ¢

MU R & [Pl S @1 g R Fies S Wil & [y Fel sy,
Al g8 MU g B AUl AW w1 87 98 de - 'UK-9, 'UK-10'. #F ger
b 7' 'UK-9' @1 87 Jo1 o b [ & wigs § UK &1 @ls 1 variety 3t
grfil 9 die, United Kingdom & A9 9 WRd & S[d &1 910 faar e g |
R BRI €, ofhd IR &1 @S9 United Kingdom &1 €1 merdl & ga= duf &
T AU PAlC WE B R WU A SISV SR T fF S @1 Ay @' g,
ql SRl gRdd H 9 8- 'UK-7', 'UK-8', 'UK-9', 'UK-10." 579 decolonization &
Wol ¥ g JoRAT AT ol I9H ¥ social science el YR URIT €1 IS BRI
2 & 9 g9 ‘federalism' @ a1 axd €, A TA WIAR 0T & AT H IO
federalism @I @& €1 T8 13 IUMAY UdH A T A| ITd! AHAHIG eIl
off ik Wy & foy S9@1 Ud aspiration 21| <f wRa § <@ &F 'union’
3R ‘federation’ @1 <R @A & dAl I R B H IWifbd AT AR gl
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[ Ther i)

gH 'union' ST € fF ST 9aNITRd rHedN A Afque wWr # Swe! afvid
fear o1l 89 'union' 3T € fF 8 9 AN @1 eI WA §, dfbd 9 9Rd
A AT L B WHd| IR & FG P Al el S Gdhdl ¥, IRd & 94
B GRATAT B O bl B 1 AT bed € b federation SR Hogd EF AR

Syq9afd Heled, § q9 uwl B IoM1 @Edl gl Ugel aid # HHRwEm!
& S IRV A FEIC PIAT AEAT §, Sl Swi 1943 H PHET AT “Perpetuation

of civilization is not based on multiplying the quantity of desire, but multiplying the
quality of desire." 3T ¥ iR T & W= @ O 90 ax I8 & 98 multiplying
the quantity of desire &, multiplying the quality of desire <&l 21 o= fRl &
T €1 TP Union List 8, ¥ 97 Weolaed € 3R Al $I 66 Heoded fad
| 3@ 3 U il ga1 dIRT & 42d g™ Hed @ Blie @R, 99 349
9 # HUG B WeR A AR sfexr S gy H@AY off, wEell s Concurrent
List ® &= & Baldl & A1 T I9F U8 3R S9d aig § Fft ff Foadt
Al B b WOR A WS DI BM el fhAT SR AHGRT b A FHAe! gl
W % 3R TSI M IR @ T IR 98 STHG B WHR B, R TASTSITHS
B WHR B, MG Sl gl B SR Bl AT JOHA BUA Dl WBR 8,
THRIG OIS BT €, B AR I BT SHIIG et Bl €| oHifad Thvra
Bl FE AR AT & THIE DI G oA 99T B B, o B ' WRd & Huds
@ AT T W E

SURHN HEled, TERT U9 Iodl & (& Wied e Sl b OWWR
PN 32 TRUC WR Pl 42 WIC R f&A1| o1 onfl G & Ml 5 strong municipality,
strong State, strong Centre. @I 73dl-74d7 WM fdhvieh forU —m T a2 To empower
the people. U%T 5T B HOd BRAl, b Pl Holgd HRAT el ©, U © b

AN BT FSIgd BRAT €, empowering the people, ©ifds 3Ty =8 € empowering
the regional party. IET regional T national party &T THITI -TET BIT

MY |

SUQHMIf Heled, IRT |aled Sodl & fdb U #ASgd bs Bl boddl il
gt 82 Gupta dynasty & Td9 & d1€ WRd &1 f@RT@ AT AR SMHAUIGIRAT
P AR FAARTe Il S4-51d s Bl RBR Dl HHAGR B DI DIRTT g
2, 9 & B East India Company 1 YR @I S0 a9 F o &I BIRML Bl
JET €1 1905 ® §T B fqUS BRd ART B dred b dIRET o e,
fafeer wwar Ul saferg Wt o A@f1 T8 @Al ARy, U @IS TR AR Som
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A8y, | SHSIR $g 3R HO/gd 190 AT HHGR X190 AR AW b Dl
CICERSl

Wda YRT # B3 SMANT g910 U Sid IRBIRAT HHITE 997 T, ARl Th
g8d 1 PRV ATl $H </ H Congress system Tal BT AT Ul ISHT HISRT
9 Congress System SHfely H8T o1, Hifh ox AR I F TH & U DI IRBR
gercl ot | gaferw political system @1 I Congress system &gl Tdh UHR @l
WHR oAl @I, s AT AT IE], el Aqa)] 3R I FaRAT T ot
T RET| O el ARl Bl AR el 3R multi-party system 3(UH HJ w0
#d S W, 1967 F I W S AR URGAT g3, S99 URAdd & ] b
3R 5T H THIE TINM| SH THIE BT HRY Iqoicrd o, Afqge & ol
S BRUT A WRBINAT HHYE 1 789 fbar a1 o1l qig # 4ol ST &1 T
83Tl MU THI 3mANT @ RUC Bl Ug elifolY, 9Rd & A" & Sl gl dd
3R A €, ST &Ml Bl qeyul qHAT Sl Bl ARN FRA | gAY H AT
g f& WRa & wfRu™ & @R S provision AT T, S oS@R S T UH
ggd Hewyul g @el ol - "Constitution is a mechanism.” @& mechanism {7
9/d &1 g2 98 mechanism & BAR &M &= HI Constitution is not a mechanism
to settle some units. afE &7 W am@l &1 FuRT e & &R o, o it would
be like destroying democracy. 3T @refl il e1U= STJ@R constitutional arrangement
®I define PR € 3R IF IRV H define Il 2 6 9Ra & I €1 IR
IRA Udh I el gl O O Saererd g% Ufd 89R 9Td @ S dEd
g O § aFar € & 98 39 89R 91 &l APl ©, Wl 9Wds AE 8, 99
[RIAEE AT H UEE AR A odx MYFd WRd ddb Bl AAT H AU A ged
< 2| I A USH P SEd U JEMNRd ARSIY J AfHT HHT & AU
ifea 9o # ¥g 91 del off, O WRT & ugE #E, W Akl St ° Afqas
fege & &7 Sga fdar orl var 81 € 6 WRd ugel W@dd T8l o1l ey
FdSHY I Pel b IRA Usel Al W A1 AR A W WA 3N 21 IH WAl
P BRU T 87 9 WRaAAl b1 HRU hole in the bucket 81 U Srde iR
#R SR oMd @ 8, S WRd & Uhdl IR Eedr &I o el & fag g
ed W@ T SR favreer), fEarsfen uifdafeds ok @ €1 S YR & ol i
B %® € - o fowifoa =gt o, @t @ fawira fear . s:fifag S=eH @Er
fr B4 AR SR IR S¥EE ¥ 9991 B 39 <9 ® UHdl 3R IRFSdl Bl gAY
g g, fad forw political iR social democracy @M1 @Tf@Y| &F drd! A
# fSdc &Y hd T & dordi & w1 SUeR B8, ISl B BRI TR

R B (TGET)...
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SHRI VAIKO: At Mir Jafar's time, there was no India at all.

MR. DEPUTY CHAIRMAN: Please Vaikoji, let him sepak. ...(Interruptions)... You
will get time. ...(Interruptions)...

#Y e RameT: aTsdl WEd, § ofd ¥ UH a1d ded] AU a1 FHIE BRAT
IR &l YR TP I AR R BT 7, URd TP Mg AR Gl B, R
TEh g R W B @ fSded 3 9w #, 39 wwar # wn w2
Ig < 9 TR & fIUSH DI UH 3iex AHIRd BRA Bl &Hal Edl g1 s
JE g fe@m@r g1 H oMU 39 B RIY Hw B PRIFRT el @l 39 g9l
Gl A B YT ARG A MPIad aER Wb Aoy, R IRa d e dide
qurelt @ 99 wEl ff | IR UF W & Rt g siftm 9@, § ' de
IEdl g & wRa # @l & @RT add o Sl g1 e "Of the people, by
the people, for the people” & ®I§ WEl ®U €, d &ART Afdg™ 21 # MU
a9 IR Ui @Ed exal g e wdfawm ww o dnt @ ufafta 98 exa
oAf| wRT $ e 991 fegeae & ™ amRel &1 Ul w=at off | a6 W
AR B fEaRYRM, T yeR & fauel dfags @9 # gu ek S fawet &
IR W EART I8 Yax Wfeu™ Fpen, S Afdsr & 9@l &1 U 731 IR feamar
gl ..(HaEH)...

MR. DEPUTY CHAIRMAN: Rakesh Sinhaji, please.

st ke AR MU fAoHaR] Gifd & YRT WieR &1 & oy TR
T8 g1 URd &1 ARG unity, integrity #® fawar @wxar €1 I unity, integrity
P A1 133 BRIS OFdT Felill | ... (9T B TdY)... STHHUfd A8Ied, BAR U 121
TS €, 24 dRIe UMY ¥, BN UN 1,950 dialects 3R diferat ¥, TR U™
645 T ¢ |

MR. DEPUTY CHAIRMAN: Rakeshji, address to the Chair. ...(Time Bell rings)...
it T1per RIeT 3T 39 T @ unity, integrity B HHAR AT DI
PROF. MANOJ KUMAR JHA: Sir, | have a point of order.

oY Suwwmafer #§ onfl e fie # qar g1 AN AEWEI, WRT SUH SR
B 5 o o9 ft diel, A R P WG I el | mw H o™l 9 |

PROF. MANOJ KUMAR JHA: Sir, | have a point of order.
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MR. DEPUTY CHAIRMAN: Under which Rule?

PROF. MANOJ KUMAR JHA: Sir, it is under Rules 110 and 240 together. They
should be read together. That is a request to all my colleagues here. Rule 240 very
clearly states, "The Chairman, after having called the attention of the Council to the
conduct of a member who persists in irrelevance or in tedious repetition either of his
own arguments or of the arguments used by other Members in debate, may direct
him to discontinue his speech.” | did not intervene in between. Then, Sir, Rule 110
says that the discussion should be around the purpose. | would rather urge that the
debate, the issue of the Resolution is very serious. It is not about settling the score.
We did not do that. We were speaking about the core ideas of Centre-State relationship
and what has to be done. If it has to be a political battle, then, we are not bad at
it. That is all, Sir. Thank you.

st SUWHURT. U FEST AR S SH, AMUA Sl Ml deliols] & dgd @ise
3T 3ffSY Soml, o SHIg & b A 9ax gad! ofee! oRg ST+l dradid
# e |

o AN AR ST W), 4 99§ faU $' @ g

2 3o Rig RIS o &, fdeel): SUMWia Heled, MU ¥ HEwyul
TG WX, S qigdl St GORT AT T &, g1 dld &1 Sf@aex faan, s9d fog
# oMUl gde eRAl gl § WHe g P o @ anig H g # ofR
By WWHR dg 3N I5¥ B FRAT F URSRIT T 8 & BRI FId ST
qifsd &, @ a8 fieell & WPR 21 § 39 9@ & s@foy H8 @ g, Hid
2015 ¥ faoell & 3fex A 83N IR fFgam & ofeial & dle 9dd & 9gad
A TP WWIR AP 3ATG, 67 A by BRI 2015 H IRfdT boRiard St 4=
HA g9 €1 g sl urdl, R 99 ga A A A9 A frell, IRy S
e, SUd! P H TASIT P WRAR © IR AR, 99 WHR o Hs 2015 H
s & o BN, I e WReR b UNT BN TE 39 99 & -9 gEi
eE B WS I, I H SIS AT W WRHR H yoAl dEdl gl AR,
gaqT g 81, I8 W 91 e Sdhdl | SAd o HEM & 91, ACB, W ¥R
F AT H BRAE HIH Bl G ool AR b U™ o, 9% S99 BIF off
TS| HEIRS IR Hlell ¥ 8FF 16 "M ool [bU o, fed o HEM 916 I8
ACB Wl & WRHGR & UM o o T3] A B Sl & fb HETd T
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dicrel § a1 fFarr o § ofud WM A WReR 9 g Yedl 9edl § (b Uh
I WAR A AM0T ACB ©F off, YR & d¥cli ¥ HRdls HI4 dleil a8

Toll A1 ST 3MUd U ®, Wie dR AT H U9 hEade IR HIeld ¥
fpar, 9@ fdmEayEae SR § Y|

AR, § UG WEH W 39 WHR A YuAl GiEdl g b oY el WReR
{ fh9 a9 & ge W g &2 MU doRiad Sit b 8 BM H edd SlaHl
g, PorNiare Sff & B B BT ORI R T AR, B 14-14 9T U aRd
STh U™ Wol, o Sedieurd w1 W f9d g, R SHar & e fjdl 9 99
80 9ot €, ofdd 9 14 & 14 9 9T dF b Y, SADI U ABl BRA
fear a1l ' FEl Oa €, WReT @ Rl d1d il 89 dld dRe & v
Jed g, dfed iR wer o € fF 8 fot et woemu eRarg e @}
Ahd, IARI WGHET MTD! -1 &1 AT Pl a8, ofthd Sld BRI| 8H Hed
g, B9 BM BT d8d &1 A HBd 8- B, odfb Bl AR W MU BRAE
TE B F&Hd | TAH Bl ST €, Ul B e e dRI| BH 98 aR @
g, dfed &9 eRl W™ HRAE TE wR AEd | T HEl Il 8, WReI W
P BRI, NET W BH BRI, U W BE BRI, [Aofell W BH BRI, S UR
B BRI, Adfbd 3T fHfl IR HRAS 81 B Idhd | MY feeell & 3fex Ig HH-
A WHR Foar w &2 @ g e 9d & <3 e W @ &2 safow e
BART 67 WIC o g7 gAY & & faeeeh @ a1 Il 9gad e mame &
T 9 99 @ o & 97 @ €2 9MY 39 W B el T, oMU Jar fwar
MU 25-25 fAETIdl WX WSl gdad R S9d ofd d S &1, el 9
# P T T H AT FORET WHR ¥ TS g 400 BISA! Bl SArd BRIS
TS, olfdd I 400 WISall ¥ Bls IR Tal FAdhdl| s & SRR R Herrs
BT BTl R §= & W W AR B BT WRY €Al b R W IR
B BUN IR giIUIC AfFRey & o)X W) ED &1 Ul I8 WRGR doll Y2 &7
TH AR & Raes M gt guigT & &M & T 82 Tdh g1 g7 A
B 0 B I # WG F IgETeT § AE ART S| AR, IE T I WIR
& ufd Wdel AR | 39 < & 3fa} ¥8 B 8l &1 Y federal structure HIgd
BR? BRI 98 Wi, fo el 84 9dl a_d &, "fafdgdr ¥ udar, WRa & faRivan”
SHH IRy wEl o myEe

AR, H U WEH W WReR 9 dgd el & W1 ysAl dedl g (@
R JWY 2 §ARI, R I 2 gARI, R AP AU FM T8l 1 ¢ T &7
Y AR RIAN P ARBR HU IR IEAT A6 €| AR, Sl b Al H ool
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@I contribution I8 € & feell I & AR & S¢ oG IRIE 90 tax
I € IR 9eal H HF 325 dRIS PUY EHA AU fHad g1 Uh 9rd 9 g,
gfewr 20 W § B @ 325 wRIe W E fa w@ €1 fieelt & sfey EARY
UH WHR 9 I8l 8, S99 education # HERUIT HE fHATI IAT g=@i Bl
Ugly & ffg TRall ¥ air conditioned H¥X F@IY| & teachers I fa<ai # training
% U Ao €1 3ol feell & ARSI Thell B result Urgde Whell A 12 W
JEAR T B HH-H ey AT ot werr exd €1 AW |wefy St o9 g9
& HE A, 99 =M TR @ ot fF it @ uw FoRlad @ WReR, S flyover
% fyAfor & estimated cost ¥ 43 FRIS HH H YA I <A B2 AR, I
ARG @I o, <ifbd R S9d §o 78l 83| 89X education system &I =@
W g # 81 @ B, AR HiEed qellle d Tdl MGl d Bl I8 & ugd
AN dEd ¥ & SMRer W Wl e sMR@T dren wE 'l ¥ B doNard
F Aled ¥ WA QU B WHR DY gl ARy, I8 ool B WeR o ARdr|
g S B @IS YIa Uedl 8 BN AR SIUeR g9 BN 9 g1 ey
SGEET @1 Bl PR 31T, (Al P SaF AT o, SHD 9@ BRI PR 1Y
AR B f oMU &9 < | Q& AN oAl Bl Sigde! § SRd &I IR &l
AT | ey A\er Edhd Vae oid) MY 3T Ay ®ldhal Yde # Ioal & AfbaR
U U R, BH SH BIS BRATg 8] PR ! AT JUAY Bl B oAb
Y| &l Yus 3SR & Al § YUY BT aIhR AU 9T Bl DR FU
U T | 319 31U SH AW [ ddx o7 W@ €, @ YAl & Afeal 9 Hdfd
PR Y TRE W AT U UK | AY IE B Al WRBR FA AR
27 IogUTe, SWIRUTA & WIRY IR & IWRSHR FA™ da8d €| Arex, § gf

[ Edyded qo-1 Aredl &, AU g3 gargy b S dord Rig M el urel ¥
e BY B, AR Hd B AM GINY b H A EH UE] Pl WRPR I MY
3R RIoHIfa & Bl g A H oSl TRIGI §, del H Ioguldl B Sl g #
e 81 Tm UE fed te uidh 9 dF aR g <8 ga € (9T 3l Edl)..
IFHI YA I I few, a' frwg 2 e wfed fagmaw # ove ot @
WY IF g1 T I T USRI W HAA I P 8, 98 I A RERR ge,
MUY RO SHD! IrJUTA I fen, 98 e 81 e WAl be WRHR A HAl IE
b € 9 IO BIST €, M A STd B I @1 Iqsure a faa,
98 et g1 3MU IouuTd 3R SWRISIUTA & UGl & WIRY 9T BRI & AfABRY
BT ITSAT e BT HH B ® g1 T U ff R RRum ¥ v gW afkel W
a9 3R SWYUTA & 9a=i & AW W Sl B 0T S)aIg fpar 7 &l @
(AT B G, ARIAR, AU {3 IO I Hed HT Hidl &1, g=aig |
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SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Mr. Deputy Chairman, Sir, | thank
you for giving me an opportunity to speak on this Resolution. Sir, | am in agreement
with my colleague, Shri Jairam Rameshji and the Resolution which has been introduced
by Shri Vaikoji to the extent of 50 per cent, as it is a 50: 50 per cent, as stated by
Shri Jairam Rameshji. 1 am in agreement with that. Sir, there is a misconception that
the regional parties are narrow minded, and they don't have the national approach.
It is a misconception and misnomer. Sir, regional parties of all the States want only
absolute financial power, economic power. Insofar as other powers are concerned, be
it internal security or defence or external affairs or other matters, the States are not
interested in grabbing the powers from the Centre. It is the strong Centre which is
required insofar as those areas are concerned. Therefore, as of today, so far as financial
powers are concerned, the Centre has got more powers, and it is only the States which
are asking for more powers insofar as financial matters are concerned. Sir, as has been
rightly pointed out, the devolution of funds has been increased from 32 per cent to
42 per cent, but, at the cost of the Centrally-sponsored schemes. So, that is not what
the States want. In fact, States want more autonomy, more freedom, as has been rightly
said, in sofaras financial powers are concerned. Sir, we, in fact, require a strong Centre.
We are all aware that there was a law and order problem in Punjab, and law and order
problem in Kashmir, and had the Centre not been strong, probably, Punjab would not
have been a part of India, or, Kashmir would not have been a part of India. Therefore,
it is very much essential for us to have a strong Centre insofar as those areas are
concerned. Sir, to cite an example, in so far as education is concerned, what is wrong
in it? What is wrong in the Centre establishing educational institutions in the States?
In fact, Jairam Rameshji claimed that he is the author of the Andhra Pradesh
Reorganisation Act. The Act says that so many educational institutions have to be
established in Andhra Pradesh. Some of them have been established. The All India
Institute of Medical Sciences is also being established there. Therefore, when some
States have made an enactment allowing even private universities to be set up in
respective States, what is wrong in the Central Government having a say in the
educational institutions in the States when private universities are allowed? This is

our point.

I would like to make one submission to the hon. Law Minister who is sitting
here. After all, what States want is, like there is clarity on separation of powers among
Judiciary, Executive and Legislature, why don't you come out with guidelines of the
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Legislature to define the powers of the State and powers of the Centre? This is the
suggestion we make in this regard. In fact, why do States require more financial powers,
if not unfettered freedom, some significantly large freedom in so far as financial matters
are concerned? The reason is that the States have to take care of the social security
of various sections of the society, of its population. It is the States which have got
the direct contact with the people, be it farmers or taxi drivers or fishermen. Everyone
in the State approaches only the State Government for their demands. Therefore, the
States need to have the capacity to fulfill the needs and ambitions of the people.
Therefore, the States are much more accessible to the people than the Centre. That
is why, the States should have more financial powers.

The data, even from the Department of Statistics and Programme Implementation,
show that the States have made good use of financial resources. It is not that the
Centre has got more financial discipline and the States lack it. The States too have
got the financial discipline. Further, the data shows that the poorer States have led
to a surge in the social sector spending and not the Central Government. Most of
the facilities which the people use in their daily life, be it roads, electricity, water,
education, health, etc., fall squarely under the State List. The methods of raising the
funds are very limited to the States, leading to big asymmetry between the powers
and the finances.

Lastly, Sir, India is a developing economy. India is a pluralistic society. | do agree
with you. India is multi-ethnical, multi-cultural country. The resources, however, are
scarce. The responsibility on the States is disproportionately higher when compared
with the Centre. So, States demand more financial autonomy to pay due attention to
their backward regions. Therefore, | request hon. Law Minister to come out with
guidelines vesting more powers in the States, in so far as finances are concerned.
Thank you very much, Sir.

DR. SUDHANSHU TRIVEDI (Uttar Pradesh): Mr. Deputy Chairman, Sir, thank you
for allowing me to speak. The entire issue of the authority of the States, in my opinion,
is having three dimensions. One is the aspect of the financial and developmental aspect
in which the States should be having a proper authority. Another is the constitutional
and political authority. The other is the cultural and regional identity. | just want to
say that as far as the financial autonomy is concerned, as my previous speaker, Shiv
Pratap Shuklaji, has already mentioned the share of the States has been increased
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by ten per cent in the Finance Commission. | would just like to mention the names
of two States which were never part of NDA — the second State was part of NDA
during our rule in the last few months. Sir, Kerala got, under the Thirteenth Finance
Commission, ¥ 33,368 crores and in the Fourteenth Finance Commission got ¥ 97,344
crores. And, Karnataka was given ¥ 61,691 crores under the Thirteenth Finance
Commission and now the Fourteenth Finance Commission allocated ¥ 1,83,566 crores.
So, what | wanted to say is this. The autonomy — financial and developmental —
of States should be duly respected and the Government has tried its best to provide
them the resources so that they can have their own development.

Sir, NITI Aayog has already been discussed. But, 1 would like to add one thing.
We respect the regional sentiments and regional aspirations for development. It is our
Government which thought about regional aspects, developmental aspects and
aspiration of Ladakh. Even if you look at the previous BJP Government, be it
Uttarakhand or Jharkhand or Chhattisgarh, it is the Vajpayee Government which had
created these States. This shows our commitment towards the development and
regional aspects of various States and the parts of their States. But, at the same time,
I would like to put-forth one more point, 31 & S H &9 globalisation & <gH
# 3m g €1 Now, there are ‘certain subjects' which the hon. Members will be thinking
that they should not be in the Concurrent List. Sir, we are saying that some of ‘their
subjects' are coming in the global concurrent list, like petroleum prices! Neither the
State Government can control nor can the Government of India. It is totally controlled
by the market forces. You take example of Delhi. Our respected hon. Member was
saying that this is giving this much amount of revenue and getting that much amount
of revenue. Sir, Delhi is the Capital of India. So, resources also belong to the
Government of India, so is the case with Mumbai. It is the financial Capital of India.
And, same is the case with Bengaluru which is considered as the intellectual Capital
of India. If Microsoft, the biggest software company of the world, opens its first
offshore office in Bengaluru, it is not just because of Karnataka, it is because of India;
rather, it is because of entire South-Eastern region. Very soon, Amazon is going to
open its office in Hyderabad. So, it is not going to be just for the regional aspect,
it is for the entire national aspect. @ &4 Ig& TS Pl AMEIHA ¢ & 3@ fUwd
30-40 ATl ¥ B UdH Y SR H 3M Y & — on the economic and developmental
aspect. Another aspect is terrorism which has emerged in the last 25-30 years.
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Sir, | would like to draw your attention to our hon. Member, Shri Vaiko. At the
time of LTTE terrorism, there was a time when the then Chief Minister...

SHRI VAIKO: They are not terrorists; they are freedom fighters. They are not
terrorists. Don't say that they are terrorists.

MR. DEPUTY CHAIRMAN: Please, Vaikoji. Please, take your seat.

DR. SUDHANSHU TRIVEDI: Sir, as per the Government of India and the
Government of Sri Lanka, | just wanted to mention one thing. Sir, there was a time
when the then Chief Minister...

SHRI VAIKO: *
MR. DEPUTY CHAIRMAN: Mr. Vaiko, let him speak. Vaikoji, please, let him speak.

DR. SUDHANSHU TRIVEDI: No. Sir, | patiently listened to everything. | just
wanted to quote one thing that, at one point of time, the then Chief Minister of Tamil
Nadu, Dr. J. Jayalalitha, had asked for air cover.

SHRI RAVI SHANKAR PRASAD: Mr. Vaiko, you are a very senior leader. We

all respect you. *
SHRI VAIKO: If you call Prabhakaran a terrorist, *
SHRI RAVI SHANKAR PRASAD: Even that analogy is not fair, please.
SHRI VAIKO: | stand here to say that. ...(Interruptions)...
SHRI RAKESH SINHA: Sir, this should be expunged.
MR. DEPUTY CHAIRMAN: It will be examined.

SHRI RAKESH SINHA: No comparison between the two. ...(Interruptions).. Don't
insult Bhagat Singh. Don't insult Bhagat Singhji. He was a patriot. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Hon. Members, it will be examined. ...(Interruptions)...

SHRI RAKESH SINHA: He was a freedom fighter. Don't insult Bhagat Singhji.
...(Interruptions)...

*Expunged as ordered by the Chair.
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5.00 p.m.
DR. K. KESHAVA RAO: Then, don't insult Prabhakaran also. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please take your seats. ...(Interruptions)... &Uar 3o
# gradid T 9| . (@ae)... It will be examined. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Sir, | will again request you that any reference
to Bhagat Singhji must be expunged.

MR. DEPUTY CHAIRMAN: It will be examined.

SHRI VAIKO: Sir, reference to LITE should also be expunged. What is the need
for referring to LTTE here?

DR. SUDHANSHU TRIVEDI: Sir, I am explaining the need here.
SHRI VAIKO: *
MR. DEPUTY CHAIRMAN: | have not permitted you. ...(Interruptions)...

I have not permitted you to speak Vaikoji ...(Interruptions)... | have not permitted
you. ...(Interruptions)... Please take your seat.

DR. SUDHANSHU TRIVEDI: There was a time when the Tamil Nadu Chief
Minister, Ms. Jayalalitha had asked for air cover. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please take your seat. ...(Interruptions)...
SHRI VAIKO: **

DR. SUDHANSHU TRIVEDI: Ms. Jayalalitha had asked for air cover for her
defence because she was having an apprehension about an air attack from LTTE.
...(Interruptions)...

st Sumfer R smuet 9d Refe . Wl e Sifaw | .. (aem)...
SHRI VAIKO: **

MR. DEPUTY CHAIRMAN: | have not permitted you to speak. Please take your
seat, Vaikoji. Please take your seat. ...(Interruptions)...

*Expunged as ordered by the Chair.
**Not recorded.
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SHRI RAVI SHANKAR PRASAD: Surely, Mr. Vaiko has got the right to speak.
It is a matter of Foreign Policy. We have to maintain some dignity and decorum. A
duly elected leader of Sri Lanka is on an official visit to India. And to call him these

names is not fair. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: It is not going on record.
SHRI RAVI SHANKAR PRASAD: It should not go on record.
SHRI VAIKO: *

MR. DEPUTY CHAIRMAN: Yes. ...(Interruptions)... Mr. Vaiko, | have not allowed

you. Nothing is going on record. Dr. Trivedi, please continue.

DR. SUDHANSHU TRIVEDI: Sir, my point was, if any Chief Minister asks for
air cover, then, it cannot be possible through the resources of a State. So, what |
want to say is that when this problem has become a national problem, there are certain
things coming to be between the State and the Centre, then only proper security can
be established.

Now, | come to my third point, that is, the cultural and the regional identity of
the States. Our respected Members from Tamil Nadu were talking about the Tamil pride.
Yes, of course, there is a huge aspect of Tamil pride, but it starts from where, | would
like to remind. When Mr. Xi Jinping came to India, he visited Mahabalipuram.
Mahabalipuram is having which type of cultural connect? Sir, there was a Pallava king

who has become a Buddhist monk and his name has become Bodhidharma.

Then, he went to China and he became the patriarch of Jain Buddhism. S, &
% I8 We9 ¢ fUdmeE 99, and this is the point for which a famous Chinese thinker
Hu Shih has said, "India has culturally dominated and controlled China for more than
2,000 years without sending a single soldier across the border." So, that started from
Mahabalipuram and that is the Tamil pride we should accept. %, # I& Ht H&
=M 6 S AN BEd € 6 A § 1 Wed, I8 HecHIMd <¥ el ©
IS URTAT AR A BT § SR N IR SHBT UHE HAEECgRA A Y Bl
gl

*Not recorded.
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st SuwwTafer ST JETY S, MUBT IFUAT WO UG BRN | . (AFEH)... i |
YS! a1 SR continue 23| BISH 232 dof o1 o7 3R 502 I d& 8H
JUAT Private Members' Resolution =9 @& @311 Hon. Members, discussion
on the Private Members' Resolution No.(1) of Shri Vaiko will continue further on
13.12.2019. 9 Private Members's Resolution T 13.12.2019 &I §89 IR WIRI &0 |

Now, Special Mentions. Prof. M. V. Rajeev Gowda; absent.
The House stands adjourned till 1100 hrs on Monday, the 2 December, 2019.

The House then adjourned at two minutes past five of the
clock till eleven of the clock on Monday,
the 2nd December, 2019.



